Ritem No. 23 1
REG STRAR COURT. 2 SECTI ON 1 |
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Crimnal Appeal No(s). 1072/2016
UDAI SHANKAR DW VEDI Appel | ant (s)
VERSUS

H GH COURT OF JUDI CATURE AT ALLAHABAD THR REGQ STRAR GENERAL

Respondent ( s)
(with office report)
W TH
Crl.A No. 1095/2016
(Wth Ofice Report)

Crl.A No. 1104/2016
(Wth appln.(s) for deletion of the nane of respondent and O fice
Report)

Date : 01/03/2017 These appeals were called on for hearing today.
For Appellant(s) M. Adesh Kumar G |1, Adv.
M. Vishal Arun, Adv.

Ms. Rachana Srivastava, Adv.
For Respondent (s) M. Yashwardhan, Adv.
M. Jagjit Singh Chhabra, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER
In all matters service is conplete.
Learned counsel for the respondent No. 1 has stated that the
appel I ant has not provided the copies of the pleadings to him The
| earned counsel for appellant is directed to provide the copies of
the pleadings to the | earned counsel within a weeks tinme and file

Item No. 23 2
pr oof . The r espondent shal | file t he Count er Af fidavit within a
peri od of four weeks, as |ast chance.
Four weeks time, as | ast chance is gi ven to t he appeari ng
respondents to file t he count er af fidavit. After expiry of f our
weeks, list the matter before the Hon&#39;ble Court.

(M V RAMESH)

Regi strar

MG



